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siesr /JORDER

PER O. P. MEENA, ACCOUTANT MEMBER:

1. This appeal filed by the Assessee is directed against the order

of learned Commissioner of Income tax (Appeals)-Il, Surat (in short

“the CIT (A)”) dated 03.02.2016 pertaining to Assessment Year

2010-11, which in turn has arisen from the order passed by the

Income Tax Officer, Ward-3(3), Surat (in short “the AO”) dated

30.03.2013 under section 143(3) of Income Tax Act,1961 (in short

‘the Act’).
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2. At the outset, the assessee has filed an application vide
letter dated 30.07.2018 seeking permission to withdraw the above
appeal. After considering the facts, the request of the assessee is
accepted for which the ld.Senior Departmental Representative had
also has no objection.

3. In view of this, the appeal is treated as dismissed as
withdrawn.

4. The order pronounced in the open Court on 09-08-2018.
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